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COMMITTE. ON PHIVATS MUSLHS!
BILIS 4ND RLSOLUT IONS

Cightieth Report
(SBCOID 1Ol S4BHR)

I, the Chairman of the Committee on Privete Members'
Bills and Resolucions having been authorised by the Committee,
present on their bdehalf, this th:ir Lightieth Report.
2. The Committes met on the 20th March, 1961 for -

(I) Classificstion and allocation of time for
discussion of the following Bills :-

(a) wssential Commodities ('i:ation, Regulstion
and Control of Prices) Bill by &hri
T «C oN. Manon.

(b) Land 4cquisition (Amendment) Bill
by Shri

shavea.

(c) Political Suferers Aid Bill by *’
Shri Aurobindo Ghosal.

(II) uxsmination or ths Constitution (Amendment)
B1l1l by Shri

C.R. Patta aman ule 294(1)(a) of the
Rules of Procedure.

(II1) Re-classification of tne Restorstion of

Places of Keligzious Worship Bill by
Shri Prekash Vir Shastri.

II. Classificstion and allocetion of time to
Sills

3. The Members conccrned had been invited to present
before the Committes theilr views on their B11ls but none of
them attended the sictting.

L, After considering all aspscts of thes Bills, the
Committee placed all the three Bills in category 'Bt amd
allottod them time as inxticsted below :~ o
(1) Essential Commodities (Fixetion, 1% hours
fegulation and Comtrol of prices)
Bil1l.
(2) leand acquisition (Amendment) B1ll 14 hours
Llamendment of section )
(3) Politicasl Bufferers Aid Bill. 13 bhours

P.T.O.
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11X, (Ame ndment )

C.R% Pattabhi aman.
5e 8hri C.R. Pattabhi Raman, the membzr incharge of the
Bill attended the Committee on invitation.

6. The Committee noted that the Bill sought to add a
proviso to 4rticle 226(1) so as to enable any :High Court
other than the tiizh Court of Punjab to i1ssus any direction or
writ to ine Government of Indis even when the seat of the
Government of Indis was not located within the jurisdiction
of that High Court.

7. The Committee having consicered the points urged

by the sponsor of the Bill and the principles laid down in
parasgraph 6 of the first Heport of the Committes on Private
Members!' Bills end hesolutions of the First Lok Sabha
regarding trestment of Constitution (Amendment) Bilis,
recommendad that the Bill be allowed to be introduced.

iv, Q=C si t

8. The Committee then considerevd Shri Frakash Vir
Shastri's letter regquesting that ¥he classiricatiog of nis
Bill, namsly, the Kestorstion of Places of Religious
Worship Bill be changed from category 'bL' to catagory 'a'.

The Bill hed been placed in category 'B!' by the Committee

xidg their Sixty-eighth Renort (Second Lok Sabha). J4Ls
no new grourd had been made out; the Committee did not

see any Justificstlon in altering the originel categori-
sation of the Bill.

* Copies of the Bill have alreedy be=en circulated
21st March, 1%61l. Y - ated on the
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V. Recommandation

9 The Committse rocommend -

(1) that the categorisation and allocation
of time to Bills by the Comuiictee as
shown in para 4 be agreed to by the
House.

(11) ggat the Constitution f&gandment)
11 (4me ; " o ;
by Shri C.R. Pattabhi Kaman
allowed to be introduced, '

(11i) that the original classification of
the Restoration of Places of Religious

Worship Bill by Shri Prakash Vir
Shastrli be not changed.
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